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SHRI RAGHU RAMAIAH : | asked
the House if they wanted to know it.
They said ‘Yes' Therefore, 1 gave the

reply,

12. 54 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STATEMENT BY GEN,
CARIAPPA CALLING FOR IMPOSITION OF
MILITARY RULE IN INDIA

SHRIS.M. BANERJEE (Kanpur) : 1
call the attention of the Minister of Home
Affairs to the followiag matter of urgent
public Importance and T request that he may
make a statement thereon:—

R:epoﬂad statement by Gen Cariappa
cnlhpx for scrapping of the Constitution
and imposition of military rule in India.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr, Speaker,
Sir, my attention was drawn to the reported
statement of General Cariappa suggesting
the scrapping of the Constitution and imp-
osition of President's rulein the country
followed by spell of administration by the
army. T considered this statement as most
irresponsible and utterly uncalled for, Gen-
ral Cariappa mef me on 11th March 1970,
and informed me that his remarks were not
correctly reported in the Press,
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SHRI S. M. BANERJEE : This appea-
redin the Times of India on the 10th
March, 1970, It Seems that there wasa
contradiction also by Gen. Cariappa. There
was astatement of the Home Minister
also. (Imterruptions) we wanted to raise the
issue, Sir, becauseit is not Gen. Carriappa
only but a section of those right recation-
ary elements who are the enamies of parlia-
mentary democracy and who are startinga
whispering campaign in the country that
there should be a military rule. And that
is why, Sir, some of the ex-Army Generals
and some of the ex- I. C. 5. offiicers are
members of this particular party. They
want to perpeotuate this idea of a military

SHR1 PILOO MODY (Godhra): And
some Ex- Communists also.

SHRI S. M.BANERJEE: I do not want
this sort of uncouth behaviour and interru-

ptions. So, Sir, Twould, liketo koow if
General Cariappa is 8 Government pensio-

ner and he as doing politics at the cost of
Government money.

AN HON MEMBER : He is a free man.

SHRI S. M. BANARJEE ; Heis a pen-
sioner. Mr. B, T. Ranadive was a free
man. Mr, A.K. Gopalan and Mr. Nambo-
odripad were free man. When he said some-
thing about the Constitution, there was a
furore in this House, by these so-called
champions of Pariamentary democracy
who pounced upon them fora pound of
flesh and said this was very bad. But now
it a question of Gen.Cariappa. I would like
to know as to what action is being taken
against Gen. Chariappa, whether Govern-
ment will seriously consider it fit to warn
him that any recurrence of such a
statement from him would amount to fore-
feiture of his pension, because it iz said
here: General Cariappa said he had been
asked by many important politicianz, inclu-
ding Congressmen of both factions, if the
Indian army was capable of taking over the
ruins of Government'. So, Sir, both the fac-
tions, I mean, both the Indicate and the
Syndicate have something to do with this
question. (Interruption)

12.56 hrs.

[ M. Deruty Sreaxsn in the chair |
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MR. DEPUTY SPEAKER :1 am not
able to catch. If there is too much of con-
versation in between, Tam notable to
listen to the hon Member, (Interruption)
Unfortuanately. Mr. Piloo Mody hasa
big booming voice.

SHRI S. M. BANERJEE : I am happy
that Home Minister has said that it is
highly irresponsible; but, Sir, apart from
that I would like to know this. What act-
ion is being taken against such irresponsi-
ble utterance of Gen. Cariappa? And, has
he been told clearly that if he goes on do-
ing such things his pension will be stopped?

SHRI Y. B. CHAVAN : I understand
the hon Member's anxiety when some
Wrong views which have the dangerous
Connotations in them were expressed ; certa-
inly we should all be concerned; and so
am I coneerned about it and that is why
even without waiting for the Call Attention
notice in the House I gave my reactions
immediately I read the statement because
such ideas are 10 be fought; there is no
doubt about it. General Cariappa is certa-
inly a pensioner but we have not thought
of starting any action about the pension.

SHRIS. 5. KOTHARI : (Mandsaur)We
are opposed to all statements or activiiies
directed at subverting the Constitution,
whether (hey emanate from Gen, Cariappa
or Mr. Namboodiripad or anybody else,
Such statements which create disaffection
and disruptive ideas undermine discipline
and democratic norms in the country,
Government must curb with a firm hand
any such tendencies from wherever they may
emerge we firmly believe in democracy, and
my party does that, and under no circumst-
ances are we prepared to countnenace any
dictatorship, whether it be of the fascist
variety or the communist variely or mili-
tary rule, Gandhiji once said in another
context ‘Freedom is my brithright' We are
not prepared to  barter our fundameatal
rights or our liberties for anything else in
the world,

_Secondly, such statements are symptoma-
tic of the malaise in the body—politic. It
is because democracy has been brought into
distepute by the conduct of politicians, the
politics of conscience, the politics of defec-
tions and the tendency of this Government
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to topple State Governments run by rival
parties. You must have observed that now
orissa is being threatened and it is under
pressure. Such things are heppening in this
country.

MR.DEPUTY-SPEAKER : What is the
hon. Member‘s question?

SHRIS. S. KOTHARI : Law and arfler
in various paris of the country is being
thratened and people are suffering from
unemployment poverty inflation and _hi;h
tanation, That is the reason why thereis so
much of disatisfaction and why common
people, Members of Parliament, as some-
body said in the other House, and like Gen,
Cariappa some times say that there should
be military rule. Those are symptoms. I
want a proper diagnosis of the diseas, so
that we can eliminate from the body-politic
all this talk of military rule.

Now, I come to my main question. w!nl
steps are the Government of India taking
to ensure that the Consitltution is protec-
ted from disruptive tendencies and that no
person, whether it Gen, Cariappa or Mr.
Namboodiripad, is allowed to make such
statements and indulge in activities which
tend fo undermine democracy ?

Secondly, what the Home Minister has
said, 1 believe, has mads confusion worse
confounded. Will Government institute an
inquairy as to why there is discrepancy
between the original press statement and
the PTI statement that was placed before
the Speaker and what Gen. Cariappa actu-
ally said? This should be properly inquired
into. Will the hon. Minister do that ?

My last question is this, Gen, Cariappa
met the prime Minister and also th: Home
Minister, What actually transpired? This is
almost a mystery. Will the Home Minister
kindly enlightend this House on that?

SHRI Y. B. CHAVAN : The hon.Mem-
ber had started with a longish premable,
and in, his first remakrs he has said that
there is threat of subversion of Constitution
from both the exterme right and extreme
left, and I share that view. (Interruptions)’

SOME HON. MEMBERS : Not extreme
right.
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SHRI 8. 5. KOTHATI :1 did not say
‘Extreme right' I do not know whether
Gen, Cariappa is right middle or left,

SHRI NATH PAI (Rajpur) : Who is the
extreme right and who is the extreme left 7
Let him please elucidate that,

SHRI HARDAYAL DEVGUN (East
Delhi): Who are those who say that Consti-
tution is not sacrosanct?

SHRI Y. B. CHAVAN : Let him listen
to me first. Let me be allowed to complete
my reply. (Inrerruptions)

MR.DEPUTY - SPEAKER : Look here
MR. Sheo Narain, I warn him.. . (/nrerrup-
tions).

DR.RAM SUBHAG SINGH ( Buxar):
Shri Sheo Marain is not here at your plea-
SUre ...... (Interruptions)

MR.DEPUTY - SPEAKER : 1 do not
want a running commentary at my elbow.
The Ministeris giving his reply.......

DR.RAM SUBHAG SINGH: You can-
not take any action against him. . .(Interru-
ptions)

MR. DEPUTY - SPEAKER : | am not
going to be cowed down in this manner ..
(Interruptions)

SHRI CHENGALRAYA NAIDU (Chi-
ttor): We are also not going to be cowed
down.

MR.DEPUTY-SPEAKER : 1 do not
want a running commentary to my elbow,
(Interruptions)

SHRI VASUDEVAN NAIR (Peermadi):
On a point of order?

SHRI TULSIDAS JADHAY (Baramati):
On a point of order.

MR.DEPUTY-SPEAKER: Let the Mini-
ster reply.
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SHRI SONAVANE (Pandharpur) : Ona
point of order. Your seat should not be
occupied by anybody. It should be left
vacant, .

DR. RAM SUBHAG SINGH: It is irgor-
rect to make the Deputy Speaker sit here.

SHRISONAVANE : I want your ruling
on this.

DR.RAM SUBHAG SINGH : This is
the seat of the Opposition, not of the
Deputy- Speaker.

MR. DEPUTY-SPEAKER : He has
raised a point of order whether any Mem-
bor can occupy the seat of the Deputy
Speaker when the Deputy- Speaker is not
there. I think I cannot give a ruling just now.
This has to be considered by the Rules
Committee or some other body.

DR.RAM SUBHAG SINGH : Thisis
the seat of the Opposition, This should
nol be occupied by the Deputy-Speaker.
This is the convention in all parliament.
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MR, DEPUTY SPEAKER: Let the Mini-
ster reply.

SHRI Y. B. CHAVAN : The hon. me-
mber has asked me as to what transpired
between Gen. Cariappa and me when  he-
met me. Naturally I had with me only the
statement which had appeared in the press.
He said that he had givena copy of what
he had stated to the Speaker. But as that
copy was not with me, I couid not natural
lly know exactly what was stated in that.
But he explained to me that this particular
statement that +'the Consti tution should
be scrapped, the President should take over
and it should be followed by army rule”
this particular sentences is%not there. Of
course, I again tried to get a copy of what
ever he has said. But he has said many
other things also which, according to me,
are equally objectionable. Naturally, I did
Dot start & debate with him. Heis an old
man, a respected man. When he came, I
listened to him. I told him that T would
give the information to the House if T am
asked as to what was your original state-
ment, what was my reaction to it and also
your statement to me that. You have not
been properly reported; this factI will
report to the House',

SHRI S. S.KOTHARI : What about
instituting an inqury into the discrepancy
with regard to the three statements, Gen.
Cariappa’s statement, the PTI statement.
and the newpaper report?

231

SHRIY. B, CHAVAN : Ido not think
thereis any need for Government to inqu-
ireintoit. It isfor himto do what he
wants to do.
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“Gen, Cariappa met me on the 11th

February and informed me that his rem-

arks were not correctly reported in the
press."
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‘I consider the statement as most
irresponsible and utterly uncalled for. *
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SHRI Y.B. CHAVAN : The hon. Mem-
ber posed a question whether it was
necessary to educate public opinion about
the disastrous effects of military rule. T
have no two opinions about that. That is
the worst thing that can ever happen to
any people in the world; All of us fought
for our freedom, I did not express these
views in the reply to the statement be-
cause the call attention motion raised a
specific question referring to a particular
part of the statement.
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SHRI S. M, BANERJEE : We cannot
give a call attention notice that long: we
have to give it in three lines or four lines.

SHRIY. B. CHAVAN : 1 have to give
a specific reply toa specific point raised.

Then, as [ said earlier, when General
Cariappa came to meet me. I did not have
his statement before me and I did not exa-
ctly know what he said nor did he have a
copy of that statement. I could not
cross-examine him (Interruptions) The
purposewas not to cross examine,

AN HON. MEMBER : You could have
asked for a copy of that statement.

SHRI Y .B, CHAVAN: The only copy he
had, he had given to the Speaker, and
obviously I could not ask himto get that
copy. Later on when I gota copy I found
out what the statement contained
and it contained certain other statements
which are equally objectionable; he has
said that the parties should be disbanded
etc.. (Interruptions) 1 could not ask him
the question as to which Members of the
Congrees party he met and discussed. I
have asked him at that time, but then I
did not have that statement and I did
not know that he had made sucha state-
ment.

AN HON. MEMBER :
ask him,

Now you can

SHRI Y. B, CHAVAN : What I should
do further is a different matter. The hon.
Member has taken objection to  the latter
part of my statement, I think he is reading
init meanings which are not there. [ am
reading English in a different way and he
reads it in a different way. The word
‘utterly” is very eloguent there.

ot mH wohw ;o gemr TR,
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SHRI Y. B. CHAVAN : As a matter of
fact. when I saw that statement on the
ticker, read that statement of Cariappa on
the Creed, I did not wait for its publication

and[ gave my reaction immediately I
saw it,
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SHRI P, GOPALAN (Tellicherry) : This
statement of the former commander-in-
chief has come in the wake of systematic
efforts to build up public opinion in this
country in favour of military take-over of
this country. The recent trends of thought
of some parties have established this fact
and therefore this be d asa
silly matter. In this connection, I should
like to remind the House that on a previous
ococasion the Swatantra - Party leader. Mr.
Masani when he spoke in this House very
clearly stated and threatened the Prime Mini-
ster of this country that if she continued in
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the same path the fate of Sockarno &
Nkrumah would overtake her.

Moreover, some of the leaders of the
Swatantra party have also made such state-
ments to this effect. Not only that,
Recently, another gentleman who occupies
a very high position in one of the Congress
States has stated like this. I just quote a
few sentences from his statement. He

says :

**An unstable governmentis a weak
government. A weak government can be
intimidated. It is amenable to pressures.
It attempts to survive by compromising
the principles and by surrendering to
threats. Ina parliamentary form of
government, the Prime Minister or the
Chief Minister has to depend upen the
support of legislators; Hankering for
power and office is so great today that
loyalty to parties, its leadership or even
to principles is searcely thought of.”

He continues :

**Its only attempt will be to survive at
whatever cost it may be. A government
struggling for its existence can really have
no objective other than to survive some-
how.™

He concludes by saying :

‘‘Under these circumstances, it has to
be carefully considered whether we should
stick to the present form of democracy
or to change it.”

This statement was made by no other a
person than by a Suprome Court judge,
Mr. Justice Hegde.

MR. DEPUTY-SPEAKER : Please come
to the question,

SHRI P. GOPALAN : I would like to
know from the Minister, in view of the
various statements made by many indivi-
duals as well as some parlies, whether the
Minister has tried to find out if any secret
link exists between these parties and indi-
viduals and, if so, whether there is any
foreign power behind it, whether any
foreign agency is operating behind that.
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I would specifically ask the Home Minister
whether the Home Minister is aware of the
fact that this gentleman, Mr, Cariappa,
has been touring all over the country and
forming ex-servicemen's associations in
various parts of the country. Isthe Home
Minister aware of the fact that these are
the types of activities in which Mr. Cariappa
is indulging ?

MR. DEPUTY-SPEAKER : Only on
question : nol 0 many.
SHRI P. GOPALAN : MayI know

whether it is a fact thatin 1962. during the
India-China conflict, this same gentleman
toured all over the country and delivered
speeches and tried to create public opinion
in favour of a military dictatorship in this
country. Isthe Home Minister aware of
this fact also ?

SHRI Y.B. CHAVAN : 1 would like
to deal with the last question first. As far
as what Gen. Cariappa did in 1962 is
concerned, T do not think he triedto
create any feeling for military dictatorship.
Certainly, hecreated, a strong opinion
against the Chinese aggrossion at  that
time.

As far as Gen. Cariappa’s views are
concerned. I entirely disagree with him,
and I personally consider that there are
germs of dangerous thinking in it, [ have
no doubt about it.

At the same time, I do not think there
is anything to believe that there is any
compiracy or secret understanding with
any other ; particularly, as far as the other
officers of the army are concerned. it would
be very wrong to create even an indirect
feeling that they entertain such ideas.

About Justice Hegde, T have seen what
he has said, but T can only answer that
question if T have got proper notice.

SHRI P. GOPALAN : This question
was put by Shri Murasoli Maran, and the .
Home Minister's reply was thatitis his
personal opinion. That was his reply.
What does the Home Minister say about
it now ?
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SHRI Y, B. CHAVAN : As faras his
views are concerned, I do not agree with
Justice Hegde also. (Interruption.)

sft wam fag (foqar) : garsae w@r-
W, A AT HME AME & | AT TS
g v fewraw 2w ux gfmad ifedr &,
JaeT a1 weew gm faflr ¥ 8,
FET AEC F § 1 W qgr I AT QO
a8 gAq aga @qw &1 T L,
ferram 93w & gF @@ FAALT W@ET
9T A Ty T HHIL AT AT Y
TwE ¥ ..

MR. DEPUTY-SPEAKER : What are
you talking about ? This is no point of
order.

13.28
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF NATIONAL INSTI-
TUTE FOR TRAINING IN INDUSTRIAL
ENGINEERING

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.
R.V.RAO) : I beg to lay on the Table:—

(1) A copy of the Annual Report of the
National Institute for training in Industrial
Engineering, Bombay, for the year 1968-69.
[Placed in Library. See No. LT-2832/70]

(2) A copy of the Audit Report (Hindi
and English versions) on the accounts of
tae National Council of Educational
Research and Training for the year
1967-68. [Placed in Library. See No.
LT-283370)

PAPERS UNDER COMPANIES ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
On behalf of Dr. Karan Singh, I beg to
lay on the Table a copy each of the follow-
ing papers under sub-section (1) of section
619A of the Companies Act, 1956 :—

(1) (i) Review by the Govérnmem on the
working of the Ashoka _quelu
‘Limited, New Delhi, for the year
- 1968-69. "
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(ii) Annual Report of the Ashoka
Hotels Limited, New Delhi, for
the year 1968-69 along with the
Audited Accounts and the com-
ments of the Comproller and
Auditor General thereon.

(2) (i) Review by the Government on the
working of the Janpath Hotels
Limited, New Delhi, for the year
1968-69.

(ii) Annual Report of the Janpath
Hotels Limited: New Delhi, for
the year 1968-69 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-2834/70]

AssaM REORGANISATION (MEGHALAYA)
(ELECTIONS TO THE  PROVISIONAL
LeGIsLATIVE AssemBLy) RuLes, 1970 eTc.

THE DEPUTY MINISTER 'IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : On behalf of
Shri vV, C. Shukla, T beg to lay on the
Table —

(1) A copy of the Assam Reorganisation
(Meghalaya) (Elections to the Provisional
Legislative Assembly) Rules, 1970 (Hindi
and English versions) published in Notifi-
cation No. G.S.R. 394 in Gazette of
India dated the 2nd March, 1970, under
sub-section(2) of section 77 of the Assam
Reorganisation (Meghalaya) Act, 1969.
[Placed in Library.See No. LT-2835{70)

(2) A copy each of the following Notifi-
cations under sub-section (2) of section 3
of the All India Services Act, 1951 :—

(i) G.S.R. 52 (Hindi and English

versions) published in Gazette
of India dated the 10th January.
1970.

(i) G.S.R. 53 (Hindi and English

- versions) published in Gazette of
India dated the 10th January,
1970.



